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PART IV

" Acts of the Gujarat Legislature and Ordinances promulgated snd
{ Regulations made by the Govemor,

The following Act of the Gujarat Legislature, having been assented to oy the
Governor on the 2nd May 1963 is hercby published for general information.

AKBAR S. SARELA,
Secretary to the Government of CGujarat,
Legal Department,

GUJARAT ACT NO. XXV OF 1963. X

[First published, after having received the assent ©f the Governor in the
* Gujar -Govemmam Gazetre " on the 6th May 1963].

An A(;t to amend the Bombay Land Improvement Schemes Act, 1942.
It is, lg,m'qby enacted in the Fourteenth Year of the Republic of India as follows:—

. 1. 'S!}ns Act may be called the Bombay Land Improvement Schemes (Gu]arat
~ Amendinent) Act, 1963,

2. In_ section 2 of the Bom’bay Land Improvement Schemes Act, 1942 (here-
inafter “teferred > to as “the principal Act”), in clause (24) after the words “to
be the Divisional Soil Conservation Officer”’ the words “and includes any other
officer authorised by the State Government to exercise the powers and perform
the duties of a Divisional Soil Conservation Officer under this Act” shall be

maerted
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Afmendr_nant 3. "In section b of the prmclpal Act, in sub-section (3), for the words
' ':,f ﬁ?ﬁ“ﬁ{ “Off"m Fazeite” the word “village” and for the words “‘twenty-one days” the
YIII of 1942, Words “seven days” shall be substituted. -

ﬁ}‘::’:ﬂﬁfg"f, ¢ 4. In section 9 of the prineipal Act:lil- £ha provise to sub-section (I), for the
B xxy. ligures and words *“33 per cent.” where-they occur ab two places the figures and

II of 1042. words ‘49 per cent.” shall be substituted.

Amendment 5. In section 10 of the principal Act, for the words “Official Gazette” the
ﬁ?n’ﬁf‘.":‘iz‘c‘? word “ e" shall be. substituted.
VIIL of 1942.

gtfn:;;‘:;‘;gngl 6. In section 11 of the principal Act, in sub-section (3), for.the words “twenty-

of Bom. one days” the words “seven days” and for the words “Official Gazette” the word

' f&;lll of “village” shall be substituted.

o‘f”i“.:‘?ﬂﬂ";& 7. In aection 20A of the principal Act, in sub-section (7), after the words “is

of Bom. ©Of opinion” the words “that a scheme is necessary in the interest of the publi-
I‘&’VIII of or” shall be inserted,
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PART I¥

Acts of the €zujarat Legislature and Ordinamces promnigated and
Regulations made by the Goverzor. '

The following Act of the Gujarat Legislature haviﬂ.g been assented ‘to by the
1981 is hereby published for genern) information.
K. M. SATWANI,
Secretary to the Goverament of Gujarat,
Legal Department,

Governor on the 31st Juiv

GUJARAT ACT NO. 26 OF 1981,
the assent of the Governor in the

{ First published after having recéived
“Gujarat Government Gazefte” on the 6th August, 1981),

An Act further to amend the Bombay Land Improvement Schemes Act, 1942,

It is hereby enacted in the Thlrty-qecond Year of the Repubhc of India as

follows 1 —
1. This Act may be called the Bombay Land Improvement Schemes (Gujarat ?t;?:t.
1L18,

Amendment) Act, 1981,
Bom,
2. In the Bombay Land Improvement Schemes Act, 1942 (hereinalter referred émen;h:e;t
EQ0L1GN

XX.

VI

of o to as “the principal Act”), in section 2— of Bomn.
. _ _ X% VIIL of

32-1
IVaExtra—32-1
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(1) after clause (lA) the following clauscs shall bc inserted, namely.

“(IB) “Company” means the Gujarat State Land Developmetn Ccrpora-

tionn Limited, and any other company owned or controlled by:the. State, the -

purpose of which is exccution or financing or both execution and financing’

of the schemes under this ‘Act;

P

(IC) “Company C_)Iﬁcer” means any officer of the Conipany duly aﬁpointed
by it for all or. any of the purposes of this Act;™;

(2) for clause (2C), the following clause shall be substituted, namey:—

“(2C) “Executing Officer” means an officer appointed by the Board or the
Company under subssection (/) of section 11 and shall be construed according
as the schemet are exeguted at the expense of the State Government or the
Company:”;

(3 for clause (5A), the following clause shall be substituted, namey:-—

“(5A) “Code”™ means the Boi:nbay Land Revenue Code, 1879 -
(4) in clause (8), for the words “he relevant Land Revenue Act” the words
“the Code" shall be substituted.
3. In the principal Act, in section 4,—

(1) in sub-section {I)—

(@ after the word “Board” the words “or the Company” shall be inserted;

(i) in item (iii), after the words “water supply” the words “including the
construction or improvement of wells and other underground water resources
and exploitation of those resources” shall be inserted;

(@i} after item (iii), the following ftem shall be inserted, namely: —
“(jiia) development of land for better ut:hsatlon of the irrigation potenual

to be specified in the scheme;”

(2) in sub-section (2), for the words “issued by the Board, the Board”, the
words “issued by the Board or the Company, the Board or the Company” shall
be substituted.

4. In the principal Act, in section 5,—

(1) for sub-section (I), the followmg sub-sect:on shall be subsntuted namely: ..

“(1) The draft scheme prcparcd under section 4 shall bc submitted by the
o!l'.locr appomted by the Board or the officer appomted by the Company to

Bom;
¥ of
1879,
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the Board or, as the case may be, tothe Company, and. the Board or, as the

case may be, the Company shall either approve the scheme with or without .

modifications or reject it and where the Board approves the scheme it shall

appoint an Inquify Officer.”;

(2) in sub-section (2), afier the words “the Board” the words “or the
Company” shall be inserted;

(3) in sub-section (3),—

() after the words “The Board” the words “er the Company” shall be
inserted;

(ii) after the words “Inqun'y Officer” the words “or as the case may be, the
Company Officer” shall be inserted,

S. In the principal Act, in section 6,— Amendmont

tion 6
(1) in sub-section (l}— 31{ sé’:n;[.m ¢

(i) after the words “Inquiry Officer”, the words “or the Company Officer” ﬁ&z‘fm of

shall be inserted;

(i) after the words “the Board” the words “or, as the case may be, to the
Company” shall be inseried;

(2) in sub-section (2},—

@) after the words “Inquiry Officer”, the words “or, the Company Officer”
shall be inserted;

" (i) after the words, “the Board” the words “or the Company shall be
inserted.

6. In the principal Act, in section 9, in sub-section {H— Amendment
n for the words “which the Board may require the Inquiry Officer to submit, °f seotion 9

> of B
the Board” the words “which the Board or the Company may require the Inquiry Oxwu?ﬁ]r of
Officer or Company Officer to submit to, the Board or, as the case may be, the 9.

Company” shall be substituted;

(2) - in the proviso, after the words “the Board” the words “or, as the case
may be, the Company” shall be inserted. P

. 7. In the principal Act, in section 104, for the portion beginning with the 5 - .
words “For the purpose of” and ending with the words “the Board may make™ the of soction

following shall be substituted, namely :— ?J%‘;’;I 1R§;n

“For the purpose of carrying out the objects of a scheme which has come 1942
into force under section 10—

(a) the State Government, or
(b) - the Board or the Company, in consulfation with the State Government,
may make.”,

8. In the principal Act, in section 11,—
Amendment
(I) in sub-section (7), after the words “the Boarl” the words “or, as the case °f feotion 11

may be, the Company” shall be inserted; %%fﬁ;ﬁfé‘
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(2 in sub-section (2), after the words “the ‘Government” the words “or, as
the case may be, the Company” shall be inserted;

{3) in sub-section (3), after the words “the Government” the words “or, as
the case may be, the Company” shall be inserted;

(4) _in sub-section (6), for the words “the Board or the State Government”
the words “the Board, the Siate Government or the Company” shall be substi-

toted.
Amondment 9, In the principal Act,in section 12,—
0§ sBe:tion 12
o . j - i —_
XV of (1) in sub-section (1),
1942, (i) for the words “as the Siate Government” the words “as the State
Government or the Company” shall be substituted;
(i) for the words “to the State Government” the words “to the State
Government or the Company” shall be subsiituted;
(ii)) after the proviso, the following further proviso shall be inserted
namely :— -
“Provided further that where the work is carried out at the expense of
the Company and the State Government excuses payment of the contribu-
tion, the State Government shall pay to the company an amount equal to
the amount of the coniribution so excused.”;
(2) in sub-section (2), after the words “State Govermaent™ the words “or, as
the case may be, the Company” shall be inserted.
Amondment 19+ In the principal Act, in section 13A, in sub-section (), in clause (a), in

of saotion  sub-clause (i), after the words “interim statement” the words “including the rate

l 3
Past Bom. of interest and the amount to be recovered at such rate and any matter incidental

1042, thereto” shall be inserted.

11. In the principal Act, in section 14—

Armondment .

of eootion 14 () after the words “Divisional Soil Conservation Officer” wherever they
of Bom. 2

XXVIILof  occur the words “or the Company Officer” sball bs inserted;

1942. (2) in sub-section (4), after the words “State Government™ the words “or

the Company” shall be inserted;

12. In the principal Act, in section 15, for the words “provided in the releyant

Amendiment 7 AP , .
of rootion 15Land Revenue Act” the words “provided in the Code” shall be substituted,
of Bom. .

XXVIII of | |
1942, 13. In the principal Act, after section 15, the following new sections shall be
it

:Ix];f: ;;ggoon: jnserted, namely:—

15A 168,
and 160 in

TRV of
1942y
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“I1SA. The amount or mstalment thereoi due from any owner in respect of Amount due
land payable under section i1, 12 or 14 to the Company shall, subject to thcﬁg%‘;“}}’;?
prior payment of land reveaue (if any) due to the State Government thereon, and charge on

19 ofbubjecl to the provisions of section 7 of the Gujarat Agricultural Credit (Provision ﬁ;};‘,ﬂ’f,m

% of Facilities) Act, 1979 be a first charge- upen that land to which every other
charge created in respect of that land shall be postponed, and such amoung or
instaiment may be recovexed according to the provisions of section 15B.

15B. Where any amount or any instalment thereof payable 10 U OMPEAY Reoorory of

byo:unduthzsAﬁmmtpmdonthedatewhenltbecomcsdue-v 2;0227[1?,
mpa
A8 ATIOATH

(a) and the claim is not disputed, t.hc Company Ofticer may send to the of lsnd
Collector a cestificate upder his hand indicating therein the sum which is due revonte.
to the Company or is claimed by the Company, as the case may be, and
thereupon, the Collector shall recover the sum due or claimed as arrear of land
revenue;

{b) and the claim is disputed, it-shall be referred to an officer authorised
in this behalf by the Stato Government for the purpose; and such officer shafl
after making such inquiry es he deems fit, and after giving to the persom by
whom the amount is alleged to be payable an opportunity of being heard,
decide the question; and the decision of such Officer shall be final; and there-
upon the amount, if any, determined to ‘be due to the company may be reco-
vered in the manner prowided undes clause(z) as if the claim is not disputed.

15C. (1) Notwithstanding anythivg contained in this Act, where any work Where loan
under any scheme is to be carried out or is completed by the Company, by is given
use of the funds borrowed by it from any scheduled bank and in consequence };{ sﬁh"d“]“‘
thereof a charge is created upon any land in favour of the Company under bransfor of
scction 15A all the rights and liabilities of the Company for recovery of cost fg‘;,’;f;;,‘fjf, te

(including interest) of the seid work or of any part thereof, with the priority tho bank
therefor under scction 15-A, shall stand transferred to and vest in the scheduled ,2;0:;;":3 e
bapk— . . ita dues
from owners -
@) upon the Company prepering an interim or final statement under ppmpied.
section 13A and notifying the same to the scheduled bank from Whlch the :

funds are borrowed by the Company, or

( upon such scheduled bank notifying to the Company its acceptance of
all owners or any of the owners named in the statement as its debtors, instead

of being debtors of the Company:

Provided that, where the scheduled bank does not accept all the owners
but accepts only some of the owners, named in the statement as its debtors,
then the rights and liabilities of the Company, with the priority therefor, in
respect of lands of only those owners who are dccepted as its debtors
by the scheduled bank shall stand transferred to and vest in the scheduled

bank,
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(2) Oa such transfer,’ the Company shall inform the owners concerned of
the same, and then the amount shown in the intenim or Lnal statement,
as the case may be, as recoverable against cach owner, who is accepted as
its debtor by tue scueduled vauk, shail be paid by the respective owner to the
scheduled bank on due dates in such instalments, and wnth interest at such
rate, as may be speciticd in ihe statement, :

(3) where the rights and liabilities of the Company, in respect of any owners
are transferred to and vest in a scbeduled bank, the bank shall give .an intimna-
tion to the alati, or such fevenue oificer as may be designated by the State
Government in this behalf, of the pariiculars of the lands and the names of
such owners and of the charges or mortgage created thereon in its favour. .The
telati or désignated oflicer shall show in the record of -rights or, where there
is no record of rights, in the presctibed village record and in the village
accounts the name of the bank as the mortgagee of the lands and make a note
of other particulars of the charge created or morigage given. The bank shall
likewise give an intimation {o the talali or designated officer as soon as the
-whole amount due froin any owner ceases to be outslanding, and thereupon
the talati or the designated officer shall make a suitable note in the record of
rights' or the village record and -accounts about relecase of the land from the
charges or mortgage. as the case may be

(4) The provisions of sections 15A and 15B shall apply mufatis mulandis
to any amount or instalment thercof payable by any owner of land to any
scheduled bank under this section, as if references in those sections to the
Company and the Company Officer were references to the scheduled bank and
the bank officer, respectively,

Explanation.—For the purposes of this section “scheduled bank” means a IT of
bank included in the Second Schedule to the Rescrve Bank of India Act, 1934 193
and “bank officer”, in relation to such bank mcans any ofiicer of such bank duly
appeinted by it for the purposes of this Act.”. '

Amendment  14. In the principal Act, in scction 16, for the words “the Collector or the
‘;g *i?t}igon Divisional Soil Conservation Officer” the words “the Collector, the Divisional
vam I:i Soil Conservation Officer or the Company” shall be substituted.

1942,

Amendment 15, In the principal Act, in section 17, for the words “the relevant Land

(1); ﬂgi?t]i;oﬂ Revenue Act” occurring at two plages, the words “the Code” shall be substituted,
111 8

ﬁis‘vm of ’

Amendment ~ 16. IR the principal Act, in section 22, after the words “by the Board™ the

.of seotion  words “the Company” shall be inserted.

22 of Bom. ' .

XXVIII of

lm- . . .

Amondment 17, In the principal Act, in section 25—

of seetjon

25 of Bom. ~ (D) in sub-section (I}, in clause (i), for the words “ the State Government
ﬁf,vm of  or any trust”, the words “the State Government, the Company or any trust”

shall be -substituted;
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(?) in sub-section (4), after the words “Divisional Soil Conscwﬁtion Officer”
the words “or the Company Officer” shall be inserted.

18. In the principal Act, in - section 25A— Amendmant,
- of sotion
- .. _ ' ) 25A of Bom.,
{I) in sub-section (H— . SXVILE of

(@) after the words “may direct the Collector” the words “or the Company”
+ shall be mscrted

(b) after the words “the Board” the words “or as the case may be. the
Company” shall be inserted; '

(2) in sub-section (2), after the words “the Board” occurring at three places,
the words “or, as the case may be, the Company” shall be inserted;

(3 in sub-section (3)—.

(@) after the words “to the Board” the words “or, as the case may be, the
Company” shall be inserted;

(5 after the words “by the Board” the words “or the Company shall be
inserted; _ ' o ;5*

{4) in sub-section (4), after the words “Drwslonal Soil Consetvation Oﬂ'icer"'
lhe Words “or as the case may be, the Company Officer” shall be mserted

AN "’s “\ i
19, In the principal Act, in secuon 25B. after the words “the Board” the words Amondment
“or, as the case may be, the Comp'mv\ shall be inserted. ggg"’:f‘]‘;:m
XXVIOof
1942,

20. In the principal Act, after section 26A, the following section shall be Insertion of -
inserted, namely:— ‘2‘3&?"&‘0‘;‘,
 XXVIIIof
iy 1043,
“36B, The State Government may, by order in writing, give to the Board or Power of
the Company such directions as in its opinion are necessary or expedient for ?oowmmant

give :
carrying out the purposes of ‘this Act and the Board, or as the case may be the du%:t;‘:as -
Company shall comply with such directions.”.’ or

Company.
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